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IN THE CEMIRAL ADMINESTRATIVE TRIBUMAL, JATIPUR BENCH, <~/;/
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Date of decision: 10-1-96

©OP No, 148,95 (Ca No. 671/94)

Trilok Mishra

e Petitioner
VERS (B

M.,Ravindra and others

CORAM 2

e+ Pespordents

HON' BLE MR, EAL KRISWMA VITE CHAIRMAN

4

For the Petit

HON' BLE MR, ¢ .uHARMl“\ f\DhI\ILT‘xATrvr. MEMBER

loner oo Mr, Shiv Kumar

For the Rzepondents oo Mr, Manish Bhanjari

Petlth
petltinn unde

Act, 1985, ¢on

QRDER

ner, Trilok Mishra hds filed this contempt
r Section 17 of the Administrative Tribunals

the ground that the respomdents by not deciding

the Tepresentation of the applicant within the tige grinted

ml in OA N, 671/94 decideqd on 11-1-95, have

commit ted contempt of court

2, We have

hed3rd the learneq counsel for the retitigner

. And the ledrn=3 counsel for the res romdents,

3. The responients han £tated thag the representa@tions

of the petitloner A%ted 2-3-94 ana 19-4-9% ware received by

them on €-9.94 apg 20-dng respectively Ard thecse were

Aiznoszd of hy 3 oiﬁﬁkvnq order PMseed on 6-11-95 ag Ann,R1,

The petitioner was promoted to the post of WTM Grade—I Scale

Rs, 13202040

dated 14,/17-1

(BP) apg Fosted at Jalandthz vide an grder

0=24 but he had given refusil tg the promotion

to the post of WIM Grade-1, The petitioner was, therefore,

debirred for Promotion for ¢ns Y28r vide letter dited 5-4-95

7.e,f, 2212

34 %2 per extant rules, In these circumsiances

(:ﬂbhﬂﬂno contempt  is mide out Agdinst the respondents._,_
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4. This

(o. P.Shlraj)'

Member (&)
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contenpt petition
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